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ALLAHABAD BENGH, ALLAHABAD

Civil Misc.Contempt Application Now66 of 2002
in
Original Application Noj379 of 2002

All chabad this the 24th day of September, 2002

Hon'ble MajsiGendKeKe Srivastava, A M
Hon'ble Mrs.Meera Chhibber, J.M,

Lal Singh, son of late Shri Dina Nath Singh,

/o 28 Kendriya Vidyal aya No.l Ccmpus Teachers
Colony, Jhansi Cantt. Jhansi.

- - Appl icanty
] (By Advocate = Shri B.PF.Shrivastava)
. VersSus
15 MrJM,Ke Rao, Deputy Commissiomer (Adnn.)

Kendriya Vidx gIa Sangathan,
18, Institution ’Area Shaheed Bhagat
Singh Marg, New Dalhi-l6.

24 Mr. T.Khan, Principal, Kendriya Vidayalaya
No.l Jhansi, Rana Pratap Marg, Jhansig 3

- Respondentsy
(By &dvogate = Shri N, P.Singh)

ORDER (ORAL)
By Hon'ble Mrs,Meera- Chhibber,J o My

None present for _the applic ant, even in the revised
cally, Leamed counsel for the respondents has invited
our attention to the direction passed by this Tribunal
on 9.4% 2002 in OA Noi'379/02, whereby the OA was finally

disposed of by giving a direction to respondent No.3
Deputy Commissioner, Kendriya Vidyalaya San@§jathan,
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New Delhi to consider and decide the represent tion

of the applicynt within a month from the dyte a copy of this
order is filed before him alongwith fresh copy of represen-
tation, Today when the matter came up, counsel for the
respondents has produced for our perusal the oxder

dated 27.592002 by which the representation of the applicant
has been disposed of by passing a detailed and reasoned
ordery The S3id order is taken on record. It is also
stated by the counsel for the respondents Shri N, P.Singh
that against the said order dated 27,5:2002, the applicant
has al ready approached the Hon'ble High Court of Allahabad
by filing 2z Writ Petition and the Hon'ble High Court

of Alahabad hzs been pleased to stay the operation of the
sajid ordery The respondents counsel has also invited

cur zttention to Annexure-CA-l & CA=2 by which the
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applic_nt had given his joining report on 1345,2002 and

—

the same was :mmnicat.‘-ﬁg to the Deputy Commissioner (Adnﬂo):
New Delhi.

.

2. In view of the facts as explained by“tllf 8__
respondents' counsel and the statement madehat baxry

we think the direction given in the OA jhaving already been
camplied with, this CCP is nolonger maintainabley
/Accordingly, this CCP is dismissed and noticeS zgainst

the respondents are discharged.
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